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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL |
NEW DELHI.

0.A. No.1810/90

T.A No. 199
DATE OF DECISION 21.12.19%,
shri N.K, Sharma . Petitioner
Shri H.,C. Malhotra . Advocate for the Petitioner(s)
Versus |

Union Public Service Commission  Respondent
& ATotheY _
shri M.L. Verma Advocate for the Respondent(s)

CORAM

The Hon’ble Mr. P.K. KAETHS, VICE GiHAIRMAN(J)
The Hon’ble Mr. DsKe CHAKRAVORTY, ADMINISTHATIVE MEMBER

‘Whether Reporters of local papers may be allowed to see the Judgement ?y‘,«
To be referred to the Reporter or not ? Voo '
Whether their Lordships wish to see the fair-copy of the Judgement ? /ino
Whether it needs to be circulated to other Bénches of the Tribunal ? A’D
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JUDGMe N

{of the Bench delivered by Hon'ble Mr, P.XK. Kartha,
Vice Chairman{J)) ' :

The applicant. who appeared and failed to qualify in
the Civil Services {Preliminary) Examination, 1990, filed this

application under 3ection 19 of the Administrative Tribunals.

CActy 1983, seeking the following reliefs:-
(i) Direction be issued that the exams conducted by the

respondents No.l of the Civil Services {Preliminary)
Examination, 1990, helc on 10th of June, 1990, for
recruitment of IAS, IPS, IFS and other éllied services
may be declarsd as null and void, end/or in the

tive the answer sheets of the petitioner should
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altern

be re-examined in presence of the Court ¢fficers and in
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case_the»pefifione¥ is decl@red succéssful, may
be allowed to appéar in the main examination and
a2 minimum of threé ﬁonths time for the preparation
of the main examinatioh-may also be granted,
2 The appiicant has - also sought the following
1nu rim re11efs-
,'?',_  It is‘respéétfuliy ﬁrayeﬁ(%bgi“&n int@?im
injunction ma% giﬁdi& be géan%éd iﬁ %avour of the
" petitioner, iﬁereby thé,-reépondeﬁt may be
reétrained from holding the main Civil Sgr&ices o
Examination which are qgheduled to be held on
| Ist NOvember,‘l990, till thé disposal of the
.present petition,‘in alfernative,\the pefitioner
may be ailomed to aépear in the Civil Service Main
Exam, and the petitioner may be givenvminimUm of
three'months time in view of Volgminous natdrei
of the syllabus#,
3. ' For thé reasons given in‘Qui Judgment daﬁed 21612,1590

in QA& 1735/90 (B.L. Sharma & Others Vs, Union Fublic

Service Commission) wherein identical issues had been

raised, we'see\np merit in the present application and

the same is dismissed a2t the admission stage itself,

The parties to bear their own costs. : :
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